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COUNCIL OF STATE.
Puesday, 29th March, 1921.

PROROGATION OF THE COUNCIL OF STATE AND
LEGISLATIVE ASSEMBLY.

His Excellency the Viceroy having arrived in procession with the
Presidents of the Council of State and the Legislative Asseinbly took his seat
on the dais at a quarter after nine of the Clock. . '

H.E. 18E VICEROY : The first Session of the reformed Indian Legislature
has come to an end, and I am here to prorogue it with the ceremony which is
traditional in" the Mother of Parliaments. Throughout the Session your
distinguished Presidents have led you in the pabhs :g Parliamentary practice,
and I am confident that you all have wished to be so led and to conduct your
business in a manner consonant with the highest traditions of Parliamentary
procedure.

On you has fallen a very special responsibility—the resgonsibility of
founding a tradition, and I congratulate you on the manner in which you have
risen to the height of your great opportunity. Government and nen-officials
alike were unfamiliar with the new procedure, and if mistakes have been made
they were due to that unfamiliarity. But after all it is not so much the letter
which matters, but the spirit—the spirit which giveth life. And what of the
spirit which has informed your deliberations ? 1 make bold to say that the
tone and temper of your deliberations have been the outstanding feature of the
past Session. Non-officials have shown a sense of balance and responsibility-
in their treatment of great questions, and the Government have endeavoured
to give the fullest possible effect, consistent with their own responsibility to
Parliament, to the governing principles of the new Constitution. The work-
ing of a Constitution, believe me, is no easy task. Any Constitution can be
reduced to an absurdity if its constituent pagts are unmindful of their respon-
sibility to work it with good-will and fair play. British Constitutional
institutions have flourished because of the spirit which bas informed those who
work them. It may interest you to be reminded of what Mr. Gladstone wrote
of the British Constitution—‘The British Constitution’ he said ‘leaves
open doors which lead into blind alleys ; for it presumes more boldly than any
other, the good sense and good faith of those who work it. If unhappily,
these personages meet together, on the great arena of a nation’s fortunes, as
Jockeys meet upon a race-course, each to urge to the uttermost, as against the
others, the power of the animal he rides, or as counsel in Court, each to
procure the victory of his client, without respect to any other interest or right ;
then this boasted Constitution of ours is neither more nor less than a heap of
absurdities . Mr. Gladstone then goes on to depict how each portion of the
Constitution could wreck the working of the whole by a strict adherence
to the letter of its powers. He proceeds however—* But the assumption is
that the ~depositaries of power will all respect one another ; will evince a
consciousness that they are working in a common interest for a common aim ;
that they will be possessed, together, with not less than an average intelligence,
of not less than an average sense of equity and of public interest and rights. ’
It is in th¥espirit of this passage that my Governmentsbave approached the
new Constitution. It isin the spirit ofv this passage that members have
(o) . .
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{ H. E. the Viceroy. ]
worked this Session. Even the British Constitution, as Mr. Gladstone has
shown, may break down if it is worked in any way other than that of mutual
respect and in a common interest for a conimon aim. It is, then, in the belief
that it is with good sense and good-will that the new Constitution will be
worked that T have faith in what I have set my hand to.

It is the first step which counts, and this first Session should go far to
dispel the doubts of those who have looked upoh our new constitutional
departure with gloomy forebodings. It should go far to hearten those who are
pledged to fight the constitutional cause against the -forces of disorder and
anarchy. But for those who bave displayed- such conspicuous wisdomn and
courage in launching the new Constitution on right lines, thege still remains
work to do. There is need for the spreading of the constitutional gospel in
the country. You will then, 1 hope, in your recess make an organised effort to
teach people what this reformed Constitution means ; that real powers—not
sham—are vested in the Councils, and how surely through these Councils
progress must come. ’ ’

And now it falls to my lot to bid you farewell. Before you meet agaiu
another will stand in wmy place, one who is marked out by achievement, by
experience and by character as offering the promise of a great Viceroyalty.
know I can assure him of a warm and hearty reception on the part of you all.
He will find difficulties to meet him, but they are, I think, less than they
appeared likely tq be some six or seven weeks ago. My constant thought and
endeavour has been to smooth his path, and in that, I believe, I have been in a
large measure successful. But I would not in saying this be unmindful of the
mission of healing in which His Royal Highness the Duke of Connaught
played so conspicuous and great a part. India has bad on many occasions
reason to be grateful to its British Emperors. This last visit of His Royal
Highness, taken at the instance and by command of His Majesty, is one more
proof of the constant solicitude of His Majesty for the well-being of his Indian
subjects. . g

‘We have gone through troublous times during the past five years, but Task
you to look upon India’s position in the Empire and at Home 1 1916 and to-
day. She has now an assured position in the Imperial Cabinet and her sons
voice her views at its meetings. At home Indians occupy the highest posts in
Government, are responsible for the policy in those subjects which go to
promote a country’s well-being and in the rest exercise a far-reaching influence.
In the sphere of the Indian Legislature you know your powers and in the
Provincial Councils the powers and responsibility are even greater.

And all this has been accomplished during a period disturbed by war and
the aftermath of war ; nor was it at the expense of India’s effort, for no one
can gainsay that effort nor its decisive influence upon the war. My participa-
tion in your affairs is now at an end. It has been @ high privilege to have
been your Governor General during this great epoch. It is for you now to
justify our great adventure. 1 have no fear that "ycu will fall short of what is
required of you. What is well begun is half done. Continue to exhibit the
courage, the sobriety, the sense of responsibility of the first Session a1d theve
can’ be no doubt that your labours will not be in vain. I commend both you
and them to the gnidance of divine Providence. e ‘

I now declare this Session prorogued.
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Legulatnre- from the operation of the Arms Act.

Paiax.

218
487
487

174—175
151—162
79—80

665
- 616
411413

106
61—64

42

88—89
876—381

87

687—588
90—91

488

120—12!1!

589
045

662
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EMBARGO—
Question Re Romoval of the —— on the export of rice
Question Be —— on export of rice . . .

EMIGRATION—
Question Re Tndians in Kenya Colony . .
Resolution Re Indians in Overseas Dominions . . .

EMPLOYMENT AGENCIES—
Resolution B¢ Washington Conference—Creation of ——

ExeMy MissioNs Birr—
Motion for leave to introduoce .
Tatroduced . . . . .
Taken into consideration . . . .
Totaon tablo ae passed in Tegislatire Asserably |
id on a8 in islative Assembly .
Amendwment of Assembly adopted . . v .

ENGINE DRIVRRS~—
Question Re Employment of —— on North Western Railway

EsgEr COMMITTEE—
Question B¢ —— report on Army in India . . . . .
Question K¢ Views of Government on —— report . . .
Question Re action to be taken on recommendations of —— . .
Question Re Financial effect of —— recommendations on Government of

Excess Prorits Dury—

Quetion Ks Amount collected on account of —— . . . .
Question Re — . . . . . . . . . .
Question Re Abolition of the —— . . .

Excise Axp CusroMs Dury—
Resolution Re Removal of —— on motor spirit

ExcEANGE— .
Question Re Stabilization of — . . . . . ..
Question B¢ Rupee Sterling ——=— . . . . . .
Question Re Rate of —— . . . . . .
. 8uesti0n Re Ratio of the Rupee to gold . . . . . .
nestion Re Ratio of Rs. 10 to sovereign . . . . . .

Question Re Trade balances and Foreign — . . . .

EXCHANGE SITUATION=—
Resolution Re —— . . . . . , ) .

Execurive COUNCIL(s)—
Question Ko Strength of Provincial == . . .
Question Be European and Indian Members on — .
Question Re —— of Governor-General . . .
Question e —— Bihar and Oriu‘l . . . .
Resolution Re Portfolios of the Viceroy's —— . .

e s o o o
-

ExzrcuTive FuNcrioNs— .
Resolution Re severance of Judicial from =", . . . .

Pacz.

33
21

19
827—388

164—178

296—296
206
486
486
689
649

288—289

99—100
83—84
82

86

43
24
83

376—881

487518

44
20
151—162
105, 486—486
606—0617

[ ]
486~—449

[§ .,
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Pags.
Exopus—
Question B¢ —— to and from Simla . . . . 639
EXPEDITIONS—
Question R¢ Mahsud and Wana Wazir — . ° 83
ExXPENDITURE—
Question Re — on Reforms . 80—81
Question Re Steps taken on recommendation of Finsncial Conferénce at 32
Brussels with regard to —— on armaments.
Question Re Report on Army and Navy — . . . . . 100
ExrorT—
Resolation B¢ —— of Food-Grains . . . . 440—469
Question Be —— from Iudia . . . . . . 282
ExrorT Dury—
Question Be —— on Tea . . . 82
ExroRT ofF Ricp—
Question' Rg —a~ . . . 21
Question B¢ Rice Millowners’ Alsoclatnon, Kuttalam . . . . 24
Question Re Removal of the embargo on the —— . . ~ 83
Resolution R —<— 241, 131—-150
Resolution Re Power of mnmg Licenses for tho —— to be kept in the 817—327
hands of loeal Governments.
FaoToR1ES (AMENDMENT) BiLL—
Referred to Joint Committee . . . . . . 620—528
FapuMs—
Question Re Reports of Government demonstration ——— 519—820
Fiy1—
Question Re Riots in == . . . . . . . 10—20
FI1NaxCcE Birr—
Muuge Re Amendments of Council of State on ——— agreed to by 619
Legislative Assembly.
Date for consideration of ~—— . . . . . . . 524526
Laid on the table . . . . . 524
Ruling Re Class of smendments permxmblo 10 r— =~ . . . 526
Taken into consideration . . . . . 633—586
Passed . . . . . . . . . . 6585686
FINANCIAL CONFERENCE—
Question Re Steps taken on recommendation of —— at Brussels with 82
regard to expenditure on armaments.
FINANcIAL CONTRIBUTIONE—~— L.
Quostion Re —— between Central and Provincial Governments . . 151
FIREARMS—
Resolution Re amendment of certain Enactments in regard to the use 381-412
of ———r01
F18CAL AUTONOMY=~= e .
Resolution Ko ——— N " " . . . . . B 251274
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Foop-GRAINS—
Resolution B¢ Export of — - . .
Question Re Embargo on Wheat . .

FoopsTurrs ANp CLOTRS—
Question Re Prices of ——

Forzrsr(s\—
Question Re Provincial —— Service in Barma . . .
Question Re —— Laws . . . .
Question Re Scheme of afforestation .
Question Re Salaries of Provincial —— Services

Fzooxy, THR Hox’BrE MR. A. H—
Class of amendments permmlble to Fma,nee Bill

Finance Bill .

Oath of Oﬁoe . .
Personnel of Joint Commlttee on Electrloxty (Amendment) Bxll . .
Personnel of Housing Committee . . . . .

Resolation Re Exchange situation .

Resolation Re Washington Conference—Hours of work in lndnstml
undertakings

Regolution Re Washington Conference—Fixing minimum age " of
children in industiial employment.

Resolution Re Kxport of Foodv Grains . . . .

Resolution Re¢ Repeal of certain Repressive Laws . . .

.

GANGANATH JEA, THE HoXN'BLE DBR.—
QOath of Office .
Resolution Re Codxﬁcstlon of the Hxndn Law .
Resolution Re Export of Rice . . . .
Resolution Re University Legislation . . .

e o o o
.

GERMANY—
Resolution Re Indemnities and Reparations from —— pmtponed .

Resolution Re Indemnities and Reparations from ——

Gorp JEWELRY —
Question Ke Insured parcels containing — . .

Goope—

Question Re undelivered —— at ports . . . . . .
GOVERNMENT BusINESs—

Muddiman, the Hon’ble Mr. A. P. . . . . . .

Barnes, the Hon'ble Bir George . . . . . .

Vincent, The Hon'ble 8ir W. . . . . . . . .

GovERNMENT oF InpIA ACT—
Resolution Re Attempts in England to place obstacles in the working of

GOVERNMENT Srocxs—
Resolution Be —— "o

- ls66—567, 52

Paan.

449—469
279—282

92—93

644
26—27
2

7
479—450

628

845
486
503—604
162

186—187
462—a63, 467
66

. 2
617—618, 622

148, 149
248—244

649—650
666—669

641—642
86—37

486, 4
294, 168—
154, 49
488

§90—606

214—241
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Pics.
HaiLgy, THB HoN’BLE MER. W —
Finanoe Bill . N . . . . . . 567—668,
668—670,
684—686
Resolution Be Government Stocks . . . . . . 2380—238
Presefitation of Budget for 1921-1922 . . . . . 844—346
HaMuoxp, TH8 Hox'BLE Mn E. L L—
Finance Bill . . . . . . . . 560
Oath of Office
Resolution - Re Waahmgton "Conference—Creation of employment 167
agencies.
Resolution Re Ayurvedic College . 123—124
Resolution Re Amendment of certain enactments in regsrd to the use 893—396
of Firearms.
HarxAu 81%GH, THE HoN'BLE RaJa SiB~—
Oath of Office . . . . . . . . 1
Motion Fe Khilafat movement . . . . . . . 2n1—208
Resolution Re Fiscal Autonomy . . . . . . 262—263
Resolution Re University Legulstlon . 247

Resolution Re Government Stocks . . 298—229
Resolution Re Severance of Judicial from ‘Executive functxons . . 438—439
Regolution Ke Release of Prisoners sentenced by Martial Law Courts . 427—428
Resolution Re Ayurvedic College . 114
Resolution Re Attempts in Eniland to place obstacles in the worln.ng 895—596
of the Government of India
Regolution Re Portfolios of the Viceroy’s Executive Council . . 616—816
Resolution Re Indians in Overseas Dominions . . . . . 381332
See Questions and Answers.

HaBooxn Jarres, THE HoN'BLE MB.—
See Jaffer, the Hon'ble Mr. Haroon.

HEAD-QUARTERS—
Question Re changes of —— in districts . . . . . 28—84

HBALTH SRRVICRS—
Resolution B¢ Washington Conference—Government — . . . 176—-176

Hipes AND SEINS —
Question Re Raw —— . . . . . . . . 91

Hiee CoMmIssIONER POR INDIA—
Resolution Re Advisory Board for ~— . . . . . . 469—474
Question Re Funoctions of the —— for India . . . N . 83

Hier Court, MADRAS— .
Question Re Appointment of Muhammadan Judge in —— . 25—26

Hispv Law—
Besolution Re Cod..lﬁcstion Of th. — . . . . . . 617-62’

Hixpu TRANSFERS AND BEQUESTS (Crrr oF Mu)ns) Bxu.-—-
Laid on the Table . . . . . 532

e Taken into consideration . . . . . . . . 648—649
Pagsed . . . . . . . . . . . €49

b 0
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HoLpxrToN, THE HoN'BLE MB. E. J.—
Oath of Office . .
Resolutioh Re Burma Reforms .
Resolution Re Export of Rice .
Resolution Re Washington Conference—Hours of work in indus
trial undertakmvg

Resolution K¢ Washington Conference —Creation of Employment
Agencies.

Resolution Re Washington Conforence—Fixing minimum age of
childrenin industrial etgpol‘;)dvment

Resolution Re Export of -grains . . . . .

Fousi¥e COMMITTEE—
Proposals Re —— . . . .
Proposals of — . . .

HlyperaBAD CITY—
Question Re Removal of congestion in =——, Sind . . .

InpERIAL CONFERENCE—
Question Re —— in London .

IMPERIAL SEBVICES—
Question Re Expenditure on —— in lndis . ..
IMPORT AND EXPORT OF Goops (AMENDMENT) BiLr—
Taken into consideration . . B . . . .
Pagsed in Legislative Assembly . .

INAUGURATION OF THE COUNCIL OF STATE AND LEGISLATIVE ASSEMBLY—
Connaught, His Royal Highness the Duke of
Viceroy, His Excellency the . .

INAUGURATION CERREMONY—
Closing of — .

IxcoME —~
Question Re Estimates of —— per capita’
Question Re —— of British India . .
Question e —— per head in India .

INcOME-Tax—
Question Re Complaints against deductions under —— from interest on
Government Promissory Notes, etc.
Question Re Disclosure of business financial positions in assessment
0 —
Question Re Aesessment of —
Question Re —— Assessees .
Juestion FBe —— receipts
desolution J2e ——= Rules
Resolution e —— Assessment

Staterpent of applications from —— sssessees to the Chief Revenuo
authorities.

[T =¥

o o o o
.

IncoMr-Tax AcT—
Question Re Applications under Section 19 of ——

. (3

Pack.

- 2
807—809
138

159

169, 170, 173

189—190
464—466,
468

433—435
486—486

81—82
415—416
43

527—528
828
213

11—16
7—11

16

283
283
—208

84
28—29

27

20

293
838—344
622—626
479

18—19

.'(
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INDEMNITIES AND REPARATIONS—
Resolution Re —— from Germny, postponed .

Resolution Re from Germany . . . .
INDIANB—

Resolation Be —— in Overseas Dominions . .
INDIAN ARMY—

Question Re King's commissions in the —— . .

Inp1an CurrENCY COMMITTER—
Question Re Rabio of Rs. 10 to sovereign . . . . .

- Inp1AN DEFENCE FoRCE—
Qnestion R’ — . . . . . . . .

INDIANS 1N EAST APRICA=
Quoetion BG — . . . . . . . 0
INDIAN INTERESTS—
Reaolution Re Attempts in Englund to place obstacles in the working
of the Government of India A

Ixp1AX LBGISLATURES—
Resolution Be Exemption of Members of the Provincial and —— .rom
the operation of the Arms Act.
Question Re Voting for . . . . .

Ixp1AN PRODUCE—
Question Re Market for = . . . . . . .

INDIAN STUDBRTS—
Question Re Techniml, Industrial and Scientific educatien of —— in
England.

Ixp1AN T CEss (AMENDMENT) Bror—
'aken into consideration . . . . . . . .

Pagsed . . . . . . .
Pagsed by Legislative Assembly . . . . . .

INp1ax TroOPS—
Question Re employment of —— Overseas . . . .
Question e —— outside India . , . . . .

IXDIAN WaTERS— . .
Question B¢ Expenditure on Navy i === . . . . .

Iupico Cres Acr (Aunmmn, Brir—
%&ken futo consideration . . . . . . . .

asped .
Paméd in Legislntive Auembly . . . . . .

INpusTRIAL Conmgsxon— .
Q\leﬁt‘on Re — repo . . . 0 . . . .
- Question Xe report of ——, . . .
Quostion Ke Industrial developmont op tecommon(ht!on of —_—

Pags.

649—650
666—669

827—328

316

45

690—608

660—666
17

208—299
209
165

480—481
48

86

628—529
529
218

208
46
82
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INDUSTRIAL EMPLOYMENT—

Resolution Re Washington Conference—PFixing minimum age

children in -—,

INDUSTRIAL UNDERTAKINGS—

Resolution e Washington Conference —Hours of work in ——— .

« INTEREST—
Question J2e Postal Savings Bank — . . . .

INTERRU PTIONS—
Ruling Bs —— to consist of simple statements . .

IBRBLEVART MATTRR—
Ruling Re discussion of —

IBRIGATION—
Question Re —— Systems
Question Re —— projects

Ixspecror oy OFFICE PROCEDURE—
Question Re — .

Jarree, THB Hon'ble KraX BAHADUB E H.—-
th of Office . .
See Questions and Amwers

JAIL COMMITTER—
Question Re Report of — .

JELLICOB—
Question Re report of Admiral — . .

JEWELRY—
Question Re¢ Insured parcels containing gold ——

JHa, THE Hox'BL: Dr. G.—
8ee Gangavath Jha, the Hon'ble Dr.

s JoiNT COMMITTREE—
Code of Criminal Procedure (Amendment) Bill referred to ——
Composition of —— en Indian Factories Bill . .
Composition of — on Electricity Bill . . . .
Electrioity (Amendment) Bill referred to —— . .
Fao tories (Amendment) Bill referred to ——

of

Message from Legislative Assembly Re Referenco to — of the Code

of Criminal Procedure.

Procedure Re Reference to —— . .
Ruling Re Consent of Member to sarve on — o
Ruling Re Form of reference to —— . . .

JOoGENDEA SINGH, THE Ho: BLE Sunu—

Finance Bill .

Oath of Office .
Personnel of Joint Committes on Electncxty (Amendment) Bill .
See Questions and Answers.

Resolution Re Fiscal Autonomy . . .

Resolution Re University Leguhtxon . . .

Paagz.

176—197

156—164

284

467

693

207

641

47—48

86—87

296

620—528
847

847349
624
208

#—545,
567, 568, 57;

645

268—264 ,
248—-249
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JocENprASINGH, THE HogBLE SikRDAR—CONI.
Resolution Re Government Stocks . .
Tesolativn Re Leave to Members of the Prownm] Servwes

Resolution Re Export of Fuod-Grains
Tesolution Re Releass of prisoners sentenced by Martial Law Courts .

Resolution Re Slaughter of cows, ete. . . .

Regolution Re Export of Rice .

Resolution Re Indians in Overseas Dominions

Resolution Re Peace and Vigilance Committees

Renolution Re Codification of the Hindu Law

Resolut!on Re Portfolios of the Viceroy's Executive Councll .

Resolution Re Attempts in Englaud to place obstacles in the workmg
of the Government of India Act.

)"
.

Juprciat—
Resolution Re Severance of —— from Exeoutive Functions . .

Kare, THE HoN'Bie Mz. V. G.—
Com?Oﬁlthn of Joint Commnthoe on Indian Factories (Amendment)

Oath of Office .

Resolution Re Attempts i in England to plaoe obstacles in the worhng
of the Government of India Act.

Resolution Re Indemnities and Reparations from Germany, postponed .

Resolution Re Indemnities and Reparations from Germany . .

Resolution Re Exchange Sntustlon . . .

Beaolutnon Re Power of issuing Licenses for the export of rice to be
in the hands of local Governments,

Paas.

229—230
474—475,
477, 478
449454,
435 —467
417—419,
420430,
431

359—360
140—142
382388
682—633

619

616:
601—602

4356—449
523

2
602—603

649—660
666668,
669
487—494,

*1618—516, 518
324

Regontnon Re Removal of Excise and Customs Duty on Motor 879—380
pirit.

Resolution Re Export of Rice 142148

Resolution Re Washington Conference—Hours of Work in Indus- 162—163

trial Undertakin
Rezolutl n Re ‘vg‘uhmgton Conference—Creation of Employment 170
encies.

Resclution Re University Legislation . . . .. 244—246

Resolution Re Fiscal Autonomy . . . . . . 270271
KixNaMBiDI Dan—

Question Rg —— . . . . . . 21-22

Question Re award in regnd to the —_— . . . . . 24--26
Kuitarur PrisoNERs—

Question Re Release of —— . . . . 210
Kzsmava Prasap Sives, THE Hou'sLs MaimiRaJA BimaDpUR OF

DouRioN—

o.th Of Omce . o [] . ] . ] L4 . . 1
Kairiros, oz Hox'sLm Ma. Givgsm Sur KmmsENa—  _  _

Oath of Office . 2
® Motfon for ld]oummont of business to discuss ® definite matter of 106

urgent publio unport.unoe
- B
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KuaarArDE, THE Hox'sre M3. GaNesH 821 KRISENA—conlid.
See under thlons and Answou
Finance Bill - . o . ' . ¢

Resolution Re Portfolios of the Viceroy’s Executive Council . .
Resolution Re Peace and Vigilance Committces . . .

Resolution Re Exchange Situation . . .
Resolution Re Repeal of certain Repremve Laws . .

Resolution Re Amendment of certain Enactments in regard to the use
of firearms.
* Resolution Re Ayurvedic College .
Resolution Re Aﬁvuory Board for High Commissioner

Resolution Re Washington Conference=Hours of Work In Indus-
trial Undertakin%

Resolution Re ashington Conference—Fixing minimum age of
children in Industrial employment.

Resolution Re Fiscal Autonomy

KHILAFAT MOVEMENT—
Motion Re —

Kixa's CoMMIsBIONS—
Question Re —— in the Indian Army . . .

Kino-EMPEROR— .
Message . e . . . . . .

LALvBHAI SaMALDAS, TEx Hox'BLE MR.—
See under Samaldas, the Hon'ble Mr. L.

LANXD ACQUISITION (AMENDMENT) BILL—
Motion for leave to introduce .
Introduced .

Taken into comudentxon .
Poassed

e e
« s e o
.
.

Lixp REVENUZ—

Question Re System of —— . . .

Question e —— Legislation . . . . .

Question Ke Assessment . . . . . . .
Law(s)—

Resolution Re Codification of the Hinda ~———
Question Re Forest —— .
Resolution Re Repeal of certain Reproasxve —_— .

LEAD POISONING— .
Resolution e Washington Conferenoo —_— . . ,

LeAvE— L. .
Resolution Ke === to mombers of the provineial services .

Paan.

566, 563,
566, 576
606—611,
612
629—630,
632
610—512
58—61, 73,
74
400—403
126—128
469—472,
473

163
187—188
201262,
273—274

107—206
98

11-12

296—297
297
488 —487
487

518
26
208—209

617—622
26—27
66--78

176

474—478

« . ’ ' o



INDEX.

19

Lzgrsration —
Question Ee Power of making Wills .

LEGISLATIVE ABSEMBLY—
Bﬂls Passed :—
uty President’s Salary Bill .
l ligo Cess Act (Amendment) Bill
Tmport and Export of Goods Act (Amendment) Bxll

Dlgtnbutlon of —— list of business, etc. to members of ths Council of
tate.
—— Deputy President’s Salary Btll—-
Taken into consideration . . . . . .
. Passed .
Enemy Missions Bill laid on the table as pused by _
Inaugeration

Message from —— "Re Referonce to Joint Committee of the Code of
Criminal Procedure (Amendment) Bill.

Message from —— to refer the Eleetricity (Amondment) Bill to a Joint
Committee.

Prorogation of Council of State and —— .

Ruling Re the reading of specches made in the —— d.urmg the samo
session.

Ruling Re reference to debates in —— . .

Ruling Re Reference to action taken in —— . .

LicENsgs—
Resolution Re Power of issning —— for the cxport of rice to be kept
in the hands of local Governmentas.

Lings—
Question Re Relaying dismantled —— . . .

Lisr or BusiNgss—
Distribution of Legislative Assembly —— eto. to members of the

Coundil of State.
Xroyp, raR HoN'BLE MB. E So—
Finance Bill . . . . . N
Oath of Oﬁoe .
Beaolu:wn Re Fixing minimum age of children in I.ndustn&l employ-
ment. |
Loax—

" Question Re 1017 State —— . oo B . o
Locar GoverNumNTE—
Resolution Re Power of issuing licenses for the export of ries to be
kept in t.he hands of ~—.

Loxvox Qoxuuucx- .
Question Re Mussalman representation at theemm . . .

Muoris Hier Coupr—

-

Question Re Appointment of Muhammadan Judge in —— . . .

Mamsvp AND WaNA Waziz—
Question Re — expeditions . . . . . . .

Pags.

484—485

13
213
213
416

.. 487
487
589«

7—16:
847
689

671—672
651

507
686

8178327

206

416-

. 668—570-
2

184

317327

415—416

25~26-

93

B3
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INLEYX.

MarLs—

Question B¢ —— from Rawalpindi to Srinagar

MaixTENAXCE ORDER8 ENFORCEMENT BirLr—

Motion for leave to introduce .

Introduced . . : : : : :
Taken into oon-ulemtxon . . . . . .
Pagsed . . . . . . .

MaricaiR, THE HOoX'BLE KHAN BAHALUR A.—

Oath of Office

Resolution Re Power of i lumng licenses for the export of rice to be kept
in the hands of local Governments.

Resolution Re Amendment of ceitain enactments in regard to the use of
rearms.
Resolution Re Export of rice .

. . . . L4

See Questions and Answers.
Motion Re Khilafat movement

MasTiaL Law—

Resolution Re Release of prisoners sentenced by —— Courtl .
Question / e Political prisoners sentenced under —— . .
Question Re Punjab disturbances . .

MEETING OF—

Council of State

MzesoroTamIA COMMIASTON—

Questivn Be¢ —— report ST TN

. .

MzssacE—

Re Enemy Missions Bill o

From Legislative Assembly Re reference to Joint Committee ‘of the
Code of Criminal Procedure (Amondment) Bill.

From Governor General .

Trom Legislative Auombly to refer the Eleotnonty (Amndmmt) Bxll to
a Joint Committee.

From Legislative Assembly Re reference of Factories (Amendment) Bill
to a Joint Committee.

Xing Emperor's ——

»— Re Amendments of Counail of State to Finance Bill agreed to by
Legis'ative Assemb. fv

~—— Re attendance of members for the tion ceremon

—-t .RK Codebof Civil Procedure (Amemfm l.(’%‘IBxll passed gy Legldn-

ive Assembl

—— From Duko of Connaught Re publication of his speech in the
Vernaculars,

MESSAGE FROM GOVERNOR GENERAL—

Date of presentation of Budget . = % "

Y

Pacs.

417483
21
79—80

1,4,6,17,

79, 161, 207.

276, 8

347, 4130

479, 517,

68 l, 687,
837

589
847
889
520

11—12
619

644
624

106

49
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MEgTcALFE Housg—
Meeting of Council of State at = during March 1931

MzyYER, Si1B WILLIAM —
Question Re fanctions of the High Commissioner for India

MiriTaRY COLLEGRS—

Question B¢ —— in India . . . . .
Miz1Tary DarY Firus—

Ques:ion Be —— . .
MILITARY EXPENDITCRE—

Question B¢ — before war .

Question B¢ —— in India

MILITARY OPERATIONS—
Question Re Expenditure on —— in Meaopotamw, iestine, nte.
Question B¢ —— in Mesopotamia . . . .

MILITARY POLICR—

Question Re in Burma . . . . . .

Mi¥IMUM AGE OF CHILDREN—
Resolution Re Washington Conference—Fixing —— in Industrial
employment.

MISSTATEMENTS— )
Ruling Re time for explaining alleged — . . .

MomaxmxEp IsMarr Kua¥, THE Hon'sre HAJ1 CAAUDHURI=—
Qath of Office . . . . . . . . v

MoxceierF Suire, Tee Hox'srz Mz. H.—
Bl“s passed in Legislative Assembly .
sition of Joint Committee on Fnotonel (Amendment) Bnll . .
istribution of Legislative Assembly lists of business, etc., to members
of the Council of State.
Finance Bill . . . . . . . N N

Indian Tea Cess (Amendmnt Bill .

Message from the Assembly Re reference toa Joint Committee of the
Code of Criminal Procedure (Amendment) Bill.

Message Rc Code of Civil Procedure (Amendment) Bill passed by

Asgsembl
Messu Rz Amendments of Council of State to Finance Bill agreed to
{ ssembly.
Oath of Office .
Personnel of Joint Committee on mectnonty (Amendment) Bill
Resolution Re Indemtam and Reparations from Germany
MoxEY OrDERS—
Question Re ——— TN . . .

Mor: Craxp, THE HON'BLE Riji—
Oath of Office . . . . . . .
See Questions and Answers.

PaGE.

294

219—220

101
“

s1
316—317
293

176—197

193
617

213
528
416

534, 535,
5, 661
166

847

524

619

2

615
688169

8788
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Pacx.
Morion—
—— Re Khilafat Movement . 197—208
For adjournment of business to disouss & deﬁmtp muttor of urgent 108
public importance.
Ruling Re form of —— for reference to Joint Committee . . 208
MoOPION FOR ADJOURNMENT—
Ruling Re support for a —— . . . . . . 106
Raling Re time for discussion for 8 — . . . . . 154
—— of business . . . . . 154
Mo3oR SPIBIT—
Resolution Re Removal of Excise and Customs Duty on w=—e . 876—381
MuoppimaN, THE Hon’BLE MR. A. P.—
Allotment of days for business for March 1021 . . 163
Distribution of Assembly lists of business, etc., to members of the 416
Council of State.
Death of the Hon'ble Sir Rash Behari Ghose (remarka on) 275276
Exﬁrclile of the power to abrogate the period of mnotice required by the 625
ules.
Government Business . e e . .l 486, 4
Motion for adjournment of Business to discuss a definite matter of 106
urgent public nmpomnoe
th of Office . . . . . . . 1
Questions and Answers . e e e e e . 17
Proposals Re Housing Committee . . . . . . 433—436
Procedure to be adopted Be amendments . . . . . 54—b65
Personnel of Housing Committee . . . . .| 485—486
Procedure Re reference to a joint committee . . . . . 847—3849
Ruling Re Rlﬁbt of reply by mover of amendment . . 294
Reply from relatives of Sir Rash Behari Ghose to condolence mmge 485
read to Council.
Presiding . . . s « e . . . . %717. 79, 161,
’ td 1]
815, 347,
413, 433,
453, 479,
602, 617,
581, 5687,
610, 637
Vote of thanks e e N . . . . .
8See Ralings.
MurTEsAR—
Question Re slaughter of animals at the —— Pasteur Institute . 18
Muxicirar Boarp—
Question Re ~—— of Delhi « . . . . .0 . 688—639
MuriTIONS DEPARTMENT~— v
Question e ——, Government of India , . « . . 483—488
MuzsR.ay, TH2 HOX'BLE SiB A.—
Composition of joint committee on Indian Factories (Amendment) Bill . 628
Death of the Hon’ble Bu- Rash Behari Ghon . . . . 486
Finanoe Bill . . . . . . 6880 “9'
: 540, 671—
678, 6578—
. W1
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Page.
MureaT, THE Hox'BLE an A.—-cmd
Oath of Office . . . . e . . . . 5
Panel of Chairmen . . . . . . . . . 2
Presiding . . . 610
Personnel of gmt committos on Eleotnc:ty (Amondmcmt) Bl . . 646
Resolution Washington Conference—Fixing minimum age of 179—188
Children in industrial employment. 1u3, 194
Resolution Re Washington ~Conference—Creation of Employment 166
Agencies.
Reuolutlon Rc¢ Washington Conference—Jjours of work in indus- 160
trial undertakings.
Resolution Re Income-Tax Rules . . . . . . . 843
Resolution Re Indians in Overseas Dominions . . . AR 336—3836
Resolution Be Exchange Situation . 494—499

Resolution Re attempts in England to p]aoe obstacles in the workmg 697—598
of the Government of India Aet.

Musamuir-UsLar KHAR, THR Hox 3L KHAN Bagapur NawWaB—

Oath of Office . . . . . . . . 207
Narov, TR HoX'BLE Dlwut B.uumm R—
Finance Bill . . . . . . . . 560
Oath of office . . . . . . . 5
Resolution Re Aynrvedm Collcge . 115116
Res: lution Re ciroalation of speeches of His Royul nghneu the Duke 63
of Conmaught and His Excellency the Vicervy in the Vernaculars. .
Resolution Re Fiscal Autonomy 260— 261
Resolution Re Washington Confmence——Fixmg mmxmum sge of 188
children in industrial employment. -
R«zo‘ut:on Re Whashington Conference—Creation of Employment 170
cncles.
Resolution Re Washington Conference—Hours of werk in indus- 163
trial undertakings.
Rosolution Re Advisory Board for High Commissioner . . . 473
Resolution Re Export of Food-Grains . 465
Resolution Re Release of prisoners sentenced by Martial Law Courts . 419--420
8ec Questions and Answers.
Najar—
Question Be Bombardmwent of — . . . . . . . 588
NaxoY, THR Hox’srE Rasa 818 M. C.—
Calentta Univensity Bll] . . . . 846-—647
Finance Bill . . . . . 536, 546,
548—b49
Oath of Office . . . . . . 4
Resolution Re Export of rice . . 147
Resolution Re Repeal of certain Baprosnvo Laws. . 62—64
8ee Questivns and Answers, :
NaNEaNA BamiB— .
Question Re Loss of life at — . . .oy . 203294
Navar DooryARps— . .
Question R —— in India . . . . . 100—101

o NAVAL AND MILITARY ARMS~
Question Re Indians in —— . , . . . . . . 86
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NavigaTION—
Question Re teaching of —— in India . . .

Navy—
Question Re Expenditure on —— in Indian waters

NON-CO-OPERATION—
Question Be —— on the North-West Frontnor . .
Question Re progress of —— N

Nox-6azeTTBD OFFICERS—
Question Re retirement of —

Norre WEsTERN RAlLway—
See Railway (s).1

. Notice—

Exercise of the power to abrogate the period of — required by the

Rules,

‘OATH oF OFFICE—
Abdul Majid, the Hon'ble Nawab Muhammad
Achsryya, the Hon'ble Maharaja 8. K.
Altaf All, the Hon'ble Mr. .
Amuml-Islsm, the Hon'ble Kban Baludnr
Ayyungsr, the Hon’ble Mr. K. V. R. .
Bahram Kban, the Hon’ble Nawab Snr
Barnes, the Hon'ble Sir G. .
“Barron, the Hon'ble Mr. C. A.
Bray, the Hon'ble Mr. D. .
Bargri, the Hon’ble Mr. G. M.
Bye, the Hon'ble Maung Po .

gatterjeo, the Hon'ble Mr. A, C.

Chettiyar, the Hon'ble Rac Babadur A
Cook, the Hon'ble Mr. E . .
fl)tdabhoy, the Hon b.e Sir M. B.
Edwards, the Hon’ble Ml]or-Genersl W.R.
Ellictt, the Hon'ble Lieut.-Col. A. C, .
Froom, the Hon'ble Mr. A. H. .
Ganganath Jba, the Hon’ble Dr. .
Hammond, the Hon'ble Mr. E. L. L.
Harvam Smgh, the Hon’ble Raja Sir
Holberton, the Hon'ble Mr. E.
Jaffer, the Hon'ble Khan Bahadur E, H.
Jogendra Singh, the Hon'ble Sardar .
Kale, the Hon'ble Mr. V. G.
Keshava Prasad Singh, The Hon'ble Mshlm.p Bthudnr
Khaparde, the Hon'ble Mr. G, 8.
Llo d the Hon'ble Mr. E. 8. . .
Mahomed Ismail Khan, the Hon'ble Hs]n Chandhtm .
Maricair, the Hon’ble Khan Bahadur A. . .
Moncrieff Smith, the Hon'ble Mr. H. . .
Moti Chand, the "Hon’ble Rajs

Muiammil-Ullah Khan, the Hen'ble Khan Rahadur Nawt.b'

Muddimar, the Hon'ble Mr, A. P,
Mourray, the Hon'ble Sir A. R. .
Naidu, the Hon’ble Diwan Bahadur R.
Naudy, the Hon'ble Mahan]a 8ir M. C.
Pramada Nath Roy, the Hon'ble Raja
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OatH OF OFFICE—contd.
Raja Ali, the Hon'ble 8ayid .
Rameshwara Singh, the Hon’ble Sir .
Rampal Singh, the Hon'ble Raja Sir’ . .
Ramsaran Das, the Hon'ble Rai Bshadur Lala .
Rawlinson, His Excellency General Lord .
Richey, the Hon'ble Mr. J. A.
Sama) du, the Hon’ble Mr. Im,lnblm
Sarma, the Hon'ble Rao Bahudur B. N
Sastri, the Hon'ble Mr. V. . . . .
Seddon, the Hon'ble Mr, C. N. . . . .
‘Sethna, the Hon'ble Mr. P. C. : . .
‘Shafi, the Hon'ble Khan Bihadur M M.
Snkhbu- Sinba, the Hon'ble Lalu . . .
Umar Hayat Khan, the Hon'ble Sir . . .
Vincent, the Hon’ble 8ir William . . . .
‘Wachs, the Hon’ble Sir Dinshaw . . . .
Wood, the Hon'ble Sir John . . . .
Yachendruluvara, the Hon'ble Raja .
Zahir-ud-din, the Hon’ble Khan Bahadar Sﬂynd .
Zulfiqar Ali Khan, the Hon'ble 8ir .

OrricE PROORDURE—
Question Be¢ Inspector of —— . .

Overseas DoMINIONS—
Resolutien Re Indians in —— . . .

PANBL OoF CHAIRMEN

PasTBUR INSTITUTR—
Question Re Slaughter of animals at the —— Muktesar

Pay—
Question Re Salaries of Provincial Forest Servmes
Question Be —— of Provincial Police
Question Re Wage in Punjab . .
Question Re improvement of —— eto. of Post Office .

Prace TrEaTY—
Question Re Turkish —— . . . . S

PERsoNAL EXPLANATION—

Ruling Re Prohibition of arguments when making a —— .

Prierime—
Question Re Special trains for — .

Po Byz, Tur Hon'srz MiUNG—
See under Bye, the Hon'ble Maung Po.

PoiNT oF OrRDER—
Ruling Re Rising toa —

Poricr—

Question Re Pay of Provincial — .
Que:tion Re Exemption.under Indian Arms Act

« e .
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106
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PoriticAL PrisoNErs—
Question Re —— in the Amh mans . , . . .
Question R —— . . . . . .

Porr TrUsTs—
State?xe({;t showing the number of officers employed in the different ——
in India.
Question Re —— in India

PorTrOLIOS—
Resolution e —— of the Viceroy’s Executive Couneil . . .
Question Re Executive Council of Governor General . . . .

Pos-r AND TELERGRAPH—
Question Re Appointments in -—sSubordimte Accounts Service .

Posr OrricRe—

Question Re Grievances of postal st&& . . . . .

Question Re Report of postal enquiry committee
Question Re Clurical and menial sta . .
Question Re Postal system in the Punjabt
Question Re Improvement of pay, etc. of —
Question Be Postal Committee’s report .
Question Re Mr. Scott, Buperintendent ——
Question Re postal savings banks .

FPostar CoMMITTEE—
Questiou Be —= rep-rt .

Postat ENQUIRY COMMITTER—
Question Re Report of —— . .

PoaTal IRRBGULARITIRS—+
Question B¢ —— in Bombay . . .

PosTaL StAFR—
Question Re Clerical and Menial — . .
Question .&s Grievances of —— . .

PosTAL STRIKE—
Question Re —— in Bombay .

“PosTAL SYSTEM—
Question Re — in the Punjab .

PRESIDENT—
See Muddiman, the Hon'ble Mr. A, P.

PrEss Acr—
Question Re Amendment of the ——— . . . . . .
Question Re Scourities under — . . . . . .

PRr1sONERS—
Question Re Release of State ——
Resolution Re Release of —— sentenced by Martlal Law Courts .

PRIVATE COMMUNICATIONS BETWEEN VICEROY AND chn'ru.r OF STATR—
*  Question RBe Me-opotsmia Commission’s report . . .
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27

~~PROCEDURE~~
— to be adopted Re Amendments

ProM1ssoBY NoTES—
Question Re Complaints against deductions under income-tax from inter-
est on Government ——, etc.

PROROGATION==
Messa e Re Attendance of members at the —— ceremony . .
tho Council of State and Legislative Assembly . .

PROSECUTIONS—
' Question Re —— under Mefence of India Act . .
Question Re Vexatious —— under Defence of India Aet .

ProviNciaL CIviL SERVICE—
Question Re —— and Subordinate Service'in Bum . . .

ProvixciarL Execorive Councirs—
Question Re Strength of ——. . . . . .

ProviNcIAL FoRrBsT SERVICE—
Question Re —— in Burma . . . . . .

PeroviNcIAL AND INDIAN LBGISLATURBg=—
Resolution Re Exemption of Members of the —= from the operation
of the Arms Act, postponed.

PROVINCIAL LBGISLATURES—
Resolution Be Exemption of members of the —— and Indian Legisla-
tures from the opmtmn of the Arms Act.

PROVINCIAL SBRVIOES—
Resolution Re Leave to members of the —— . . . . .

PusLic GARDENS—
Question Re Expenditure on wee= . . . . . .

PuBL1o 8ERVICRS—
Question Re Employment in the Higher grades of -— .
Question B¢ ~— Commission in Indis . « .

Purjis—
Resolution Re Release of prisoners sentemced by Martial Law Courts .

PuXsAB DISTURBANCES~
. Question Re —— . . . . . . . . .
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QTrESTIONS AND ANSWERS—

ABouL MaJsip, THE Hox’BLE Nawas Munmaymip—
Question Re Appointments in the Subordinate Accounts Service .

Bargax KuaN, THE How'BLg Nawap Srz—
Question Re N:n-co-operation on the North-West Frontier .
Question Re Prices of Food-stuffs and cloths

Question Ire Employment in higher grides o
Question Re Superior Revenue Establishment of State railways

Brurckl, THE Hox’BLE MR —

Question #e Expenditure on Imperial Services in India

£ Public service

Qusstion Re Expenditure on Students’ Bureau in England .

Question Re Military expenditare in India .

Question Re strength ot Provincisl Executive Councils

Question Re Arms Rules . . . .
Question Re Indian Defence Force . . .
Question Re Territorial Force in Indis

.

.

.

o e o o

Question Re Techniosl, Industrial and Scientific Education of Indian

students in England.
Question Re Report of Industrial Commission .
Question Bs Andumans Settlement Committee .
Question Re Report of Jail Committee .
Question Re Jndian Troops outside Indis . .
Question Re Prosecuti ns under Defence of India
Question Re Executive Co:incil, Bihar and Orissa

Act’

Question Re Executive Council of Governor General .

Question Re Securiliel_ under Pre-s Act .
Question Re Punjab disturbances . . .
Question Re Expenditure on Reforms
Question Re Fellows of the Universitics .

Question Re Removal of conyestion in Hydonbl./d Cit}, Sin

Question Re Sukkur Barrage Scheme . .
Question Re Indians in Naval and Military Arms
Question Re Mi.itary Colleges in India .
Question Re Grant of King's Commissiois
Question Re Exemption under Indian Arms Rules
Question e Public Services Commission in India
Question Re Inspector of Office Procedure .
Question Re Candilates for Secretariat Servioes.
Question Re Exodus to and from Simla .
Question Re Political prisoners in the Andamans

Question Re Municipal Board of Delbi

Question Re 1'rausfer of Aden to the Colou;iul Oi.ﬁoe

Bye, THE HoN'BLE MAUNG Po=e

Question Re Rice control profite for benefit of cultivators

Question Re Rios control profits . .
Question Re Military Police in Burma .
uestion Re Income-tax receipts . . .
Juesiion Re Power of making Wills

OOL

Question Re Provincial forest Service in Burma
Question Re Universit{ Volunteers in Burma
Question Re Provincia

.

a

.

.

.

o

duestion Re Burma's recruitment for the 'i‘enit;rill l:’ome )
Question Re Shifting site of the Cantonment, Rangoon

and Subordinate Civil Service in Burma

)
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QUESTIONS AND ANSWERS—contd.

CHeTTIYAR, THE HON'BLE MR.—

Question RBe Income-Tax Assessecs

Question Re Export of rice

Question Re Kanambadi Dam . . . .
Question Re Excess profits duty . . . .
Question Re Undelivered goods at ports . . .
Ques'ion Re Market for Indian prcduce . . .
Question Re Stab lization of Exchange B .
Question Re amount collected on Mcount of Excess proﬁts duty . .

Darasnoy, THE How'sre S12 M.—
Quertion Re Coal Transportation Officer
Question Re Prices of coal and ¢ ke . .
Question Re Transport of Bengal conl .
Question Re Colap for domentic purposes
Question Re Supply of Bunker coa .
Question Re Use of Bunker coal other than Indlan .
Question Re English coal . .
Question Re Restrictions on export of ooal
Question Re Coal for State Railways
Question Re Ral]u-g stock sent out during the war . .
Question B¢ Esher Committee's report on the Army in India .
Question Re Report on army and navy expenditure .
Q

Juestivn J2e Naval dockyards in India . . . .
Question Re Admiral Jellicoe’s report . . . . . .
Question Re Coal Transportation Officer . . . . . .

Question Re Deflation of Government currency .

" Question Re Reverse Council Bills . . .
Questirn Re Adjustment of war accounts . . .
Question Re Rupee stealing exchange

Question Re Applications under section 10 of the Iucome-tax At .
Question Re S]P ughter of cows . . . . .
Question R Indians in Kenya Colony . . . . . .
Questinn Re Riote in Fiji . . . . . . .
Question Re Fo-est Laws . . . . . . .
Qu: stion Re Scheme of afforentation . .

Question Re Assessment of income-tax . .

Question Re State loan 1917 .

Question Re Disclosure of busxnm.ﬁmncml posmons in assessment of
income-tax.

Question B¢ Complaints against d-ductions under income-tax from
interest on Government Promissory Notes, etc.

Hir~aw Sixem, THE Hon'BLE RaJa Siz—
Question Re Employment of Indian troops overseas . . . .

Ja¥raR, THE Hox’sre M. E. H—
Question Re Extension and improvement of Muhammadan edncahon
Question Re Transfer of the 3} per cent. securities . .

JoaeNDRA SiNeH, THE Hon'BLE SARDAR—

Question Re Salaries of Provincial Forest Sorvwe. . . .
Question B¢ Exports from India . . .

Qucstion Re Embargo on Wheat . . . . . .
Quegtion Re Reverse Council Bills . . . . . .
Quegtion Re Cotton Committee's Report . . . .
Question Re Study of erops . . . . .
Question Re Loas of life st Nankana Saftb . . . .
Question Re Military expenditure before war . .
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Paas.
QUESTIONS AND ANSWERS—contd.
JooxNpRa B:Non, TBE HON'BLE SavpaR—contd,
Question Be Wage in Punjab . . . . . . . . 101—102
Question Re Sikhs in the army . . . . 102
Question Re Annual cost of European and Indun loldlor . . . 102
Qnestion Re Relief to Indian soldiers . . . . 102
Question Re Irrigation systems . . . . . . . 207
_Question Re Income per head in India . . . . . . 207—208
Question Re Industrial Commission’s report . . . . . 208
Question Re Land revenue assessment . . . . . . 208—209
Question Ke Irrigation projects . . . . . . . 209
Question Re Political prisoners . . . . . . . 21
Xarx, THE Hoxn'BLE M. V. G.—
Question Re Postal Suvmgu Banks . . . . 284
Question Be European and Indian Capntnl . . . 283—284
Question Re Income of British India . . . . 283
Question B¢ Estimates of per ca ita Income . . . 283
Question Re trade balances and foreign exohange . . 284—236
Knararpg, THE Hon’BLE Mk, G. S.— i
Question Re Legislation for reorwtutxon of the Caloutta University . 82—83
Queostion B¢ Mahsud and Wana Wazir Expeditions . . . 83
Question Be Views of Government on Esher Committee mpott . . 88—84
Question e Mesopotamian Commission Raport . . . 84
Question Be Indians in East Africa . . . . 84
Question Re Sorters, Railway Mnl Service . . . . . 103
Question Re Mr. Scott, Snpenntendont, Post offices . . . .l . 108—104
-Question Ke Postal Commitice’s Report . . . . 104
Queazion Re Improvement of pay, etc., of Post oﬂi . . 106
Question Re Vexatious prosecutions under Defence of India Act . N 481
Question Re Indian educational services . . . . 483

Question e Munitions Department, Government of India . . . 483—483

Magicas, TEE Hon'sre Mg.—

Question B¢ Award in regard to Kanambadi Dam . . . . 2436
Question Re Amendment of the Press Act . . . %
Question B¢ Appointments carrying salaties over Rs. 1 000 25
Question Bs Appointment of Muhammadan J udge in Madru ngh Court 26—26
Question Be Land Revenue Legislation . . . 26
Question Re Releage of State Prisoners . 26.
Question Re Industrisl development on recommendation of Indian In- 82
dustrial Commission.
Question B¢ Customs Duty on road materials . 88—89
Question Re Financial contributions between the Central and Provincial 151
Government.

Mor1 CEAND, THE Hox'BLE RAJa— 152
Queation Be Boy Seouts Association . . . 162
Question Re Slaughter of calves . . . 162
Question Ke War Loan 1929—1947 . . . 162—153
Question Be Arms Aot . . . . . 163

Narpu, THE HoN’BLE DiwaN Bamapur R~
Question Re King's Commissions in the Indisn Army . . . 22
Question Re Schoolsof Art . . . . 28
Question Ke Changes of hesdquarteru in dutnot- . 2324
Question Re Grant of an allowance to the widow of the late Wazir 24

Daniel Beg Sahib.
Question Re¢ Rice Millowners’ Alsoomtxon, Kuttalam . . . . 24
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Paas.
QUESTIONS AND ANSWERS—econtd.
Narpu, THE Hox’BLB DiwaN BaEADUR R.—contd.
Question Re Insured parcels containing gold jewelry . . 641—642
Question Re Retirement of non-gazetted officers . . . . 617
NaxpY, THE Hox'sLE MaBARAJA SiR M. C—
Question Re Bill for the reconstructiou of the Ca'cutta University . 30
Question Re Allotment for Railways 1921-1022. . 31
* Question Re Expenditure on Military operations in Mesopotnmm, 31
Palestiue. etc.
Question Re Steﬁn taken on recommendation of the Financial Confer- 32
ence at Brussels with regard to expesditure on armaments.
Question KBe Action to be tskeu on recommendations of Esher Com- 32
mittee,
Question Re Appointment of Boyal Commission on Currency Commlttee 82
Question Re Removal of the embargo on the export of rice . . 88
Question Re Functions of the High Commissioner for India . . . 33
Question Re Abolition of the Excess profits tax . . . . . 33
Question Re Export duty on tea B . . . . 82
Question Re St 1Ejof Eastern Bengal Rulwuy . 86
‘Question Re Representations from Indian Employou “on certain 80—90
Railways.
Question Ra Duty hours for Railway Staff . 90
Question Re Schools for children of Railway Employees . 90—91
PraMapa Nara Roy, THE HoN'BLE RaJae=
Question Re¢ Extension of Kastern Bengal Railway . . .- .87
Question Re Railway conneoti n between India and Bllrmu . . 87—38
8uemon Re Expeaditure on Public gardens . . . . 38
uestion Re Ship building in India . = . . . . . . 38
Question Re Teaching of navigation in India . . . . . 38—389
Question Re Expenditure on Reforms . . . . . . 89—41
Question Re Progress of non-eo-operation . . . . . . 41—42
Procedure to be adopted Re —— . . . . ) . . 17
Rax 8araN Das, THE HoN'BLE LALA—
Question Re Traffic Inspectors, North Western Railway . . . 287—288
Question Re Station Masters, North Western Railway . . 288
Question Re Psuenger and Goods vehicles, North Western haxlway . 201
Question Re ¥ngine drivers, North Western Railway . . . 288—289
Questivn Re Relaying of dismantled lines . . 290
Question Re Construction of Branch lines, North Westrrn lewsy . 290
Que-tion Re Congestion of traffio at Jagadhn . . . . 201
Question Re Shortace of coal . . » . . . 2901—202
Question Re Stoppage of Goods boolung . . . . . 292
Question Re Gooés traffic, North Western Rnlway . . . . 292
Question Re Conl and fuel ratos . . R . . . 293
Qnestion Ke Railway Mail Service offices . . N . . . 210—1]1
Question Re Now system of sorting . . . . . . 211
Q- cstion Re Postal system in tho Punjab . . . . 2]11—212
Que-tion Re Clerical and menial staff . . . . 212
Qucstion Re Report of I'ostal Enquiry Committeo . . . . 212
Question B¢ Griovancos of Postal Staff . . . . . . 212218
Question Re Lahore telegraph office . . . . . . 218
Baza ALl THB HON'BLE SAIYED= :
e  Question Re Mussalman representation at the London conference . 4156416
Question B¢ Bombardment of Najaf . . . . . . 688
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QUESTIONS AND ANSWERS—concld.

.~ RLING Re PROCBDURE FOR ANSWERING QUESTIONS IN ABSENCR OF

MEMBER.

_+ RuLING Re PROCEDURE TO BE ADOPTED IN TH& MANNEER OF ABKING QUES-

TIONS.

Savarpas, THE Hon'sLE Me. LatuBrar—~
Question Re undelivered goods at ports .
Juestirn Re Money orders . . .
Juestion Re Postal strike, Bombay .
Juestion Re Postal irregularities in Bombay
Juestion Re Imperial Conference, London
Juesti n Re Ratio of Rs. 10 to sovemitfn

LOLOL

o

uestion Re Ratio of the Rupee to gol
uestion #e rate of Exchange .
Juestion Ke Currency policy . . .
Juestion Re Military operarions in Mesopotamia
Question Re undelivaroge goods at ports . .
Question Ke Executive Council, Bihar and Orissa
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Sastel, THE Hon'BLE M2. V, 8.—
Question Re Pay of provincial police . . .

SeTHNA, THE HoN'PLE MR. P.—
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Question Re European and Indian Members on Executive Councils .

Question Re discounting of Bills . . . .
Question Re Port Trusts in India . . .
Question Re¢ Mails from Rawalpindi to Srinagar .
SuxEBIR SiNgA. THE Hox'BLE LaLa—
Question Re Forest Lans . .
Question Re Military Dairy Farms .
Question Re Release of Katapur Prisoners
Question Re Slaughter of cows . .
Question Re Voting for Indian Legislatures .
Question Re Slaughter of animals at the Pasteur Institute
Question Re Blaughter of Cows . . .
Question Ro Blaughter of animals at Muktesar .
Question Re ;{:‘t:m of land revenue . .
Question Re rved accommodation on Railways
Question Re Special trains for pilgrims . .
Question Ko Boards of Agriculture . . .
Question Re Provin.ial Agricultural Departments
Question Rs Reports of Government Demonastration Farms

. .

e s o o o

WaioHA, THE HON'BLE 812 D.—
Question Re Utili-ation of Waterways

Juestion Re Strength of army in India

DOL

Government of Intha. ) )
Que-tion Re Expenditure on navy in Indisn waters .

Zorriqa Avi Kaa¥, THE Hox'BLE S1R—
Question Ee Raw hides and skins . .
Q.estion Ko Turkish Peace treaty

.
.
.
.
.
.
.
.
.
.
.
.
.
.

uestion e Procedure to be adopted i discustion ot l&ndgoi;
Juestion Re Ability of country for snrpows of taxation

. .

.

« e o o & o & ®

e o s o o
o 0 ® o o o

Question Re Financial effect of Esher Committee recommendations on

. .

e s e * o

Paorx.

218

17

86—387
87—88
94

94

101

315
816—316
816

816

81d

484
488—184

86
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PagE.
Rarway(s)—
Question Rs Special trains for pilgrims . A . 617518
Question Re Reserved accommodation on —— . . . . . 518
Question Re Traffie inspectors, North Western —— . . . 287—288
Question Re Station Masters, etc., North Western — . . 288
Question Re Engine drivers, North Western —— . . . . 288— 289
Question Re Relaying of dismantled lines . . . e 2%
Question Re Construction of Branch Lines, North We-torn —_ . 280
Question Re Congestion of traffic at Jagadhri . A 291
Question Re Passengor and goods vehicles, North Westorn —— o . 291
Question Re Btop of goods booking . . . 202
Question Re Go s traffic, North Wostern ——=a . . . . 203
Question Re Coal and fuel rates . . . . . . . 293
Question Re Coal for State — ' . .
Question Re Representation from Indian employeeu on oerhm _— . 39-90
Question Re Duty hours for staff e 90
Question Re Schools for children of —— omplo . . . 90—91
Question Re Superior Reverue establmhment Btsta — . . 91—03
Question Re Sorters,—~— Mail Serv . . . . 108
Question Re —— Mail fervice oﬂices . e e e 210—211
Question Re Allotment for —— 1921-1923 . . . . . 81
Question Re Extensions of Eastern Bengsl — . . . . 87—88
Question Re connection between India and Burma . . . . 87—388
Rau 8ABAN Dus, THR Hox’sLE Rat BAHADYE Lara—
Oath of Office . . . . B . 2
Resolution Be Codification of the Hindu Law . 022
Resclution Re Exemption of Members of the Provincial and Indisa 662
Legislatures from the operation of the Arms Act.
Resolution Re Washington Conference — Creation of employment 169
agencies.
Resolution Re Washington Conference — Fixing minimum age of chil- 183
drop in industrial employment,
Resolution B¢ Fiscal Autonomy . . . . . 287359
Resolution Re Repeal of certain Boprcmve aws . . . . 66
munnmn SiNaH, THE Hox'BLE Su—
Oa.th of Oﬁw . . . . . . . . . 1
RaMprat SiNngH, THE HON'BLE BAJa Siz—
Oath of Oftice ‘ 1
Resolution Be Ciroulation of s lfeoohea of His Roynl Highness the Puke 58
of Connaught and His Excellency the Viceroy tn the Vernaculars.
RaNGoON—
Question Re 8hifting the site of the cantonment — . ., . 517
B“?R Blln.ul 6?101“' TEB Hox"BLB 81— 486
eply to cordolence message from relatives of . . " .
Death of pperomrRR ST v n L ese
RAWALPINDI— .
Question Re Mails from —— to Srinagar G . . . 642—613
o -Bawiinson, His Excsmxcr Glnuh LOBD-
Oath of Office T oo 1
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Razi Ar1, 7x Hox'BLE SAlYED—

See Questions and Answers.

(B)athlofOﬂig A' . Ai}n].d .M. . . . .
esolution Re Attempts in and to obstacles in the worki
of the Goverament 01; India Aog. P king

Resolution Re Peace and Vigilanee committees . . . .

Resolution Re Religious susceptibilities of His Majesty's subjects .

Rczolution Re Amendment of certain Enactments in regard to use of

rearms.

ReyeRrENCE T0 JOINT COMMITTER~-

Procedure Re e—=— . . . . . . . .

RxroruMs— .

Question Re Expenditure on — . . . . . .

Reso_lution Re Burma —— scheme . . . . . . .

REF1a10Us SUSCRPTIBILITIRS— °

Resolution Re —— of His Majesty’s subjects . . . . .

RePRaL—

Resolution Re — of certain repressive laws . .

RerLy— .

Ruling Re Right of —— after a closure is carried . . .
Ruling Re Points of debate to be adhered to when replying
Ruling Re Method of replying - . . . . .

RePrEssIvE Laws—

RESERVED ACCOMMODATION —

Resolution RBe Repeal of certain —— . . . . .

, Question Re —— on Railways . . . . . .

RESOLUPION—

Re Exemption of members of the Provincial and Indian Legislatures
from the operation of the Arms Act, postponed.

Re Attempts in Fngland to place obstacles in the working of the
Government of Irdii Act.

Re Portfolios of the Viceroy's Executive Council .

Re Codification of the Hindu Law . . . . . . .|

Re Income-Tax assessment . . K . . . .
Re Peace and Vigilance committees . . . . .
Re Indemnities and reparations from Germany, postponed . .
Re Amnesty to Savakar brothers . . . . . .
Re Exemption of members of the Provincial and Indian Legislatures
from the operation of the Arms Act.
Re Indemnities and reparations from Germany . . o« .
Ruling Re Consent of members to their names being mentioned in ———
Ruling Re Procedure for introduction of —— ', . . .

. Ruling Re Additions or alterations to the wording of —— .,
Ruling Re Powers of disallowance of a —— .
Ruling Re Diversion from — . . . .
Re Exchange situation . . . . . .
Re Burma Reforms scheme . .

o @ o o
..Q‘.Q

Pacs.

. 347
500—595,
604—606

628—629
370—374

847340

8041,
80—81
899j—814

807376
86—78

867
659
129

85—78

618
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RESOLUTION—contd,
Re Power of issuing licenses for the export of rice to be kept in the
hands of local Governments.
Reé Indians in Overseas dominions . . . .

Re Income-Tax Rules . . . . . . .
KRe Ayurvedic College . . . . . . . .
Re Export of rice . . . . . . . . .

Re Salughter of cows, ote. . .

Re Rehgou- susceptibilities of His Ms ty (] subjeots .

Ruling Re Withdrawal of amendment before —— can be thhdmwn

Re Removal of Excise and customs duty on motor spirit .

Re Amendment of certain Enactments in regard to the use ‘of fire
arms.

e Release of prisoners sentenced by martial law courts . . .

Re Severance of Judicial from Executive functions . . . .

Re Export of Food-@rains .

Bulmg Re reforence to matter in the discussion of & —— which i u
substantially the same as what has already been diseussed in
another —.

Re Advisory Board for High Commigsioner . . . .

Re Leave to members of the Provincial Services

Re ';Wa-hmgton Conference — Hours of Work in industrial under-
takings

Re Wnshmgton Conference — Creation of employment agencies .

Re Wuhlngton Conference — Recommendations concerning un-

ent.
J ington Conferemce — disinfection of Wool .
Ra Washington Conference — Lead poisonin
Re Washington Conference — Government Health Services
R¢ Washington Conference — Fixing minimum age of children m
industrial employment.

Re Government Stocks . . . . . o e . .
Re Export of rice . . . . . o . .
Re University Legislation . . . . . . . .
Re Fiscal Autonomy . . . . . . . . .
Ballot for —

Re circulation of speecha of His Royul Hnghneu the Duke of
Conn ”th and His Excellency the Viceroy in the Vormnlsm

Re Repeal of oertain Repressive Laws . .
Reversz CounciL BiLis—
Qnestion Re —— . . . .
Rioe—

Resolution Re Export of ——

Resolution Re Power of issuing hoenup for the orport of —— fo be
kept in the hands of local Governments.

Question Re —— control profits . . . . . . .

RiI0E 0ONTROL PROFITS—

Question Re —— for cultivators °; . . . .
RICE MILLOWNERS—
Question Re —— association, Kuttalam . . . . . .

Bicuey, THE HOoN'BLE Ms. J, A.—
Qath of Office . . . . "
RiGHT oF REPLY—
Ruling Re — if closure is carried
Ruling Be —— Bg‘ mover of an amendment
Ruling B¢ —— after a closure is carried .

o - -

Paak.

817—827

327—338
338—344
106—130
131—150
840—367
367—376

378
876—381
881—412
417—433
485—449

449—469
454—456

460—474
474—478
166—164

164—173
173—174

174178
178
176—176
176187
214—241
241
241—251
261—274
4

51
85—78

279, 413—
414

131—160
817827

298
418

24

616
294
866, 367
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Riors— _
Question Re —— in Fiji
Resolution Re Amendment of certain Enactmenh vnth regzrd to the
use of firearms,

Roap MareRIALS—
Queetion Re Customs duty en —

Rorrine Srock—
Question Re —— sent out during the war

Rovat CoxMuIssioN— .
Question Re Appointment of —— on Currency Committee

Roy, T3 Hox'sLE BuA P.N—

Finanee Bill . . . . . . .
Oath of Office . .
Personnel of Houri Committee . . . . .
Resolution Re Bedp of certain Rapreuxve Laws . . . .
See Questions and Answers.
RuLre—
Questions Ke Arms — . . . . . . . .
- Rurixa(s)—
Re discussion of irrelevant matter
Re reference to individuals by name in :poechel when not noeenufy to
arguments.

Re Right of reply if closure is carried .
Re Prohibition o¥ arguments when making a peuonll explnnntxon
Re The reading of speeches made in the Assembly during the same
session.

Re the points raised in the debates to be adhered to when replymg
Re Questions at the time of divisions . .
Re Roference to matters in the other elmnber . . . .
Re Form of address of members . . . . .
Re Speaking on amendments .

rocedure to be adopted for amevdments . .
.Re Procedure to be adopted in the manner of asking quectwm .
Re Manner of moving amendments
Re Consent of members to their nhmes belng mentxoned in Rmolutwnl
ZRe Bupport for a motion of adjournment . . . . .
Re Procedure for introduction of resolution . . . . .
Re Diversion from subject under discussion . .
Re Additions or alterations to'the wording of resolntlono
Re Powers of disallowance of a regolution .
Re Rising to & point of order . . .
Re Method of replying . X
Re Time for disoussion on & motion for adJournment . . .
Re Rising in Fla.ces as an indication of & wish to speak . . .
Re Diversion from resolution . . . . . .
Re Acceptance of an amendment in Councll . . :
Re Time for explaining alleged misstatements . .
Xe References to debates in the other house .
Re Timo for claiming Divisions . .
Re Consent of member to serve on Joint Commttee . .
Re Period of notice for amendments when the period of notice for a

Bill has been abrogated.

e * o o o
.
-

Pags.

19—20
881—412

88—89

82

860—561,
682, 683

64—66

45

598

108—107
115, 141
107
126
136
120
154
148
145
169
193
607
616
524
625
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Rur1xe(s!—contd.

Re Holidays -

Re Class smendmants permunble ‘to Pinance Bill . .

Re Right of reply by mover of an amendment . . .

Re Form of motion for reference to Joint Committee

Re Quotation of Acts under which cases cited have been decided

Procedure e Reference to a Joint Committee . . .

Re Right of reply after a closure is carried

Re An amendment handed into the Becretary at the table is mot an
amendment with notice.

Re Departure from subject under discusasion

o Withdrawal of amendment before resolution oan be withdrawn

Re The citing of cases of personal application . .

Re Btrangers in the division lobbies at the time of divisions .

Re Asking of supplementary guestions not arising out of the answer

Re Resuming seat for purposes of obtalmnﬁumformatxon . .

Re Reference to action taken in the other mber . .

Re Reference to side issues . . . .

Re Choice of adjeetives . .

Ke Reference to matter in the discussion of a resolution whnch js sub®
stantially the same as what has already been discussed in another
resolution.

e o o o 4
e ® o o =

e @ o o @ o o o

Re Interruptions to consist of simple statements only . . .
Re Procedure for answering que-tlona in absence of member . .
Re Interruptions . . . . . . .
Re Disapility to move amendments . . . .
Re Right of reply to original motion sfter amendment . . .

SALARY—

Question Be —— of Provincial Forest Services . . . .

SaMALDAS, THE Ho¥'BLE MB. LALUBHAI—

Composition of Joint Committee on !'actorm (Amendment) Bill .
Finance Bill . o . . .

Oath of Office N .

Resolution Re Advisory Board for Hngh Commmioner . . .
Resolution Re Ayurvedic College . . . .
Resolution Re Export of Food-Grains . . . . . .
Resolution Re Fiscal Autonomy . . . . . . .

Resolution RBe Government Stocks . . . . . . .
Resolution Re Income-Tax Assessment . . . . . .
Resolation Re Indians in Overseas Dominions « o . . .
Resolution Re Peace and Vigilance Committees e e e e

Resolution Re University Legislation .
Rexolunon Re Washington Conference—Creation of Employment
encles,
Resolution Re Washington Conference—Fixing minimum age of
children in industrial employment.

" Regolution Re Washington Conference—Hours of work in in-

dustrial undertakings.

8ee Questions and Answers.’

467
213
231

270

479480

628
539—540,
544, 850—

671, 573

2
472—478
124—136
463—464

2561257,
266, 267,
968, 269
227228
622—826.

827—329,
880, 381,
836—387
633

247

166, 168

181, 190,
194,196
1¢0
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Sarrv, THE Hox'sre De. T. B.—

Resolution Re Fiscal Autonom . . . . R
Resolution Re Codification of the Hindu Law . . . . .

SarMa, THE Hox'Br Mz. B, N.—

Indx 0 Cess (Amendment) Bill=— .
en imto consideration . . . . . .

Laot Acqmaltwu (Amendment) BilL . . . . . .

Oath Of Omce L . . . . . .
Resolution Ke Export of Food-Grains . . . . . .

Resolution Re Export of rice . .
Resolution Re Power of issuing licenses for the export of rice to be kopt
in the hands of local Governments.

Reeolution Rp Slaughter of cows, etc. . . . . . .

Sasre1, THE Wox'sr Ma. V. 8.—

Oath of Office . . 0 . . . . . . N
Panel of Chairmen . . . . . . . . .
Presiding . . . . . . . . . . 0

Resolution Re Amendment of certain enactments in regard to the use
of firearms.
Resolution Re Fiscal Autonomy . . . . . . .

Resolution Re Repeal of certain Repressive Laws . . .

Resolution Re Severance of Judicial from Executive functions .

Resolution Re Washington Conference—Hours of work in industrial
undertakingss -

See Questions and Answers.

SAVAERAR BROTHERS—

Resolution Be Amnesty to —— & . . . . .

8ivINGS Banxs—

Question Re Posta] —— . . . . . .

ScrooLs OF ABTS—

Question B

0 —— . . . . . . . o« e

8corr, Ma.—

Question Re —— Supérintendent of Post offices . . .

SEORETARIAT BERVICES—

Question Re candidates for — . . . « e .

SecurITIES—

Question RBe —— under Press Aot . . .
Question Re Transfer of 8} per cent. —— . . . . .

SzppoN, THE Hox'sLE Mr, C. N.—

Finance Bill . . . . . . . .
Oath of Office . . . . .
Resolution Re Amnesty 1o Savakar Brothers . . . .

PiGE.

264—267
810632

628—529
529
206—207,
486—487
1
457—462,
467,468
136—140
818, 819—
8321, 322—
860—866
6

2

243, 452,
499

881387,
408—406,

6560—660
284

23
103—104
640

79

687

636, 683
6564—650

ke
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Paaz.

SeppoN, TE® Hox'BLE Mg, C. N.—contd. .

Resolution Re Peace and Vigilance Committees . . . . 638

Reeolution Re Blaughter of cows . 856—359

Resolation Re Washington Conference—Creation of Employment 168—169,

Agencies. 170

» Resolution Re Washington Conference—Hours of woka industrial 163
¥ undertakings.

S8ETEN., THE HoN'BLE MR.—
Finance Bill . . . . . . . . . . 635—536,
587—538 689.

648, 585 656,

567, 678—

674, 684

QOath of Oﬁoe . . . . . . . . ° . 4

8ce Questions and Answers . 287

Statement showing the number of officers i m the employ of the dzﬁerent 6581
port trusts in India. ‘

119—120

Renolution Re Ayurvedic College . . . . . . .
Resolution Re Export of Food-Grains . . 454—456
Resolution Re Release of prisoners sentenced by Martial Law Courts 426-—427
Resolution Re Removal OF Esvise and Customs Duty on Motor spirit . 876—378

SETTLEMENT COMMITTER—
Question K¢ Andamans —— . . . . . . . . 47
SHar1, THE Hox'BLE M. M. M.~
645—846;

Calcutta Univenity Bill . . . . . . . .
647—648

Oltll Of Oﬂ'ico . . . . 1
Resolution Re Advisory “Board for ngh CGommissioner . . 472, 479
Resolution Re Release of Prisoners sentenced by Martial Law Courtl .

Resolution Re University Legislation . . . . . . 249—261

SH1r Buirpixg —=

Question Re — in India . . . . . . . . 88
SipE 188UERS—

Ruling Re Referenco to —— . . . . . . . 426
SIKHS— ) ‘

Question Re —— in the Army . . N . 102

Question Be Number of — pohtwa.l prnsoners . . . . 31
SIiMLA—

Question K¢ Exodus to and from — . . . . . 639
SLAUGHTER OF COWS—

Resolution Re — etc. . . . . . . . 849367

SuitH, TR Hox'sLz Me. H. M.—
‘8es Moncrieff Smith, the Hon'ble Mr, H.

SonTERE—
Question Be New system of sorting . . . . . 211
® Question Re ——, Railway Mail Servnce . . . . . . 108
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SeaciaL TRaINS —
Question e — for pilgrims . . . . . .

BPEERCHES—
Ruling Re Rising in places as an indication of a wish to speak
Ruling onR‘ the reading of — made in the Assembly dunp:; the same
sos8i

SpINAGAR—
Question Re Mails from Rawalpindi to —— . . .

BTABILISATION OF ExcHEiNGB—
Question

R . . . . . .

STAFF SELECTION BoiRD—
Question Be Candidates for Secretariat Services

StaTa LoaN—
Question Re 19017 —= . . . e .

81.18 PRISONBRS—

Question Re Release of —2% , .,
BTATEMENT— .
— of applications from Income-tax Assessoes to the Chief Revenue
S howing the number of ofcers o th
—— showing the number of officers in the em; f th
il f ploy of the different port

SraTION MisTERS—
Question Be — etc., North Western Railway . .

STRENGTE OF ARNMY IN Innn—
Question .

@~

STUDERNTS BURRAU—
Question Bo Expenditure on — in England . . . . .

BuBoBDINATE C1viL SERVICE—
Question Re Provincial Civil Service and —— in Burina

SurmEBIR SiNAA, THE HoN'BLE LaLs—

Oath of Office . . . . . . .
Personnel of Housing Commttee I . . . . .
Resolution Re Ayurvedic College . .

Resolution Re Exemption of members of the Provincia i
Legislatures from tge  operation of the Arms Act. 1 and Indisn
Resolution Re Indians in Overseas Dominions .
Resolution Re Releaee of prisoners sentenced by Msrtml l'nw Courts .
Resolution Re Removal of Excise and Customs Duty from Motor

Spirit.

Bosolntmn Re Repeal of certain Re ive Laws . .
Resolution Re Severance of Judicial from Executive fnnotwn- .
Resolution Re Slaughter of Cows, ete. . . . . .

Resolution Be University Legislation .
Resolution RBe Washington Conference—Creation ~ of Employmont

Agenowl.

Paonr.

517518

148
651

642—643

43

479
881

288

84—36

486

108—114,

128, 129, 180
660—66

664
83H80
880
66—867
447—448
84908584,
866, 367
248

169
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SukEBIR SINEA, THE HON'BLE Lita—contd.
Resolution Re Washington Conference—Fixing minimum age of
children in industrial employment.
See Questions and Answers.

SUkREUR BARBAGR—
Question Re —— Scheme . . . . o . . .

SUPPLEMENTARY QUESTIONS—
Ruling Re Asking of —— not arising out of the Angwer . .

Tax(Bs)—
(Qnoe'xon Re Complaints against deductions under Income —— from
interest on Government Promisory Notes, etc.
Question Re Abolition of the Excess profits —— . . .
Question Re Ability of courtry for purposes of tsntlon . .
Resolution Re Income —— Rules . . . . . . .
TEs Czss (AMENDMENT) Brrr—
See Indian Tea Cess (Amendment; Bill.

TeLEGRAPE OFPICE—
Question Re Lahore —— N . . , N . .

TrerITORIAL FORCE—
Question Re Burma's recruitment for — . . . .
Question Re for India . . . . o . . .

TRADE BALANCES—
Question e — and Foreign Exchange . . . . .

Trarric—
Question Re Congestion of —— at Jagadhrl . . .
Question Re Coaching and Goods ——, North Weobom Ballwuy . .
Question Re Btooyzage of Goods bookmg . . . .
Question Be Goods —— North Western Rulway . . .

TRAFFIC INSPRCTORS—
Question Re —— North Western Railway « e . .

.

TRANSFERS AND BEQUESTS—
Hindu — (City of Madras) Blll-
Taken into consideration . . . . . .
Passed . . . . . . . . . .

TuBk1sSE PEACE TREATY—
Question Re¢ —— . . . .

.d

UnAR Aayar KHAN, THE HON’BLE SIR—=

Finance Bill . . . . . .

Oath of Office . . . . .
Motion Re Khilafat Movement . .
Resolution Ke Repeal of certain Repremve Laws .
Resolation Re Export of Food-(3rains . .
Resolution Re Severance of Judicial from Esecutive functions .
Resolution e Relcase of prisoners sentenced by Martial Law Courts
Resolution Re Washington - Conferenve—Fixing minimum age of

*  children in Industrial employment.

PacE.

192

86—86
581—582

84
83
80
838—344

213

484

284—286

201
201
292
292

287—288

648—649
649

91

649, 661, 669
1

201

64
456—457
444—a1b
419

188
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Uxak Havitr KH4¥, THE HON'BLE SIR—=
Rezolutlon Re Washington Conference—Creation of Employment
gencies.
Resolution Re Wulnngton Conference—Hours of work .in Industrial
undertaking
Regolution Rc Slanzhter of cows, eto. . .
_Regolution R¢ Indians in Overseas Dominions
Resolution e Exemption of members of the Provincial and Indian
Legislatures from ghe operation of the Arms Act.
Resolution B¢ Amnesty to Savakar Brothers . . .
Regolution Re Peace and Vigilance Committees
Resolution Re Attempts in England to place obstacles in the worhng
of the Government of India Act.
Resolution Re Export of Rice . . . . . . .
Resolution Re Ayurvedic College .. . . . . . .

UxDar1vERED GOGDE—
Qn@'tiﬂn RO —at pO!'tl . . . . 0 . .

UNRMPLOYMENT—
Resolution B¢ Washington Conference—Recommendations concern-
ing —.

UNIVERSITY—
Question” Re Fellows of the ——
Question Re Legislation for the roorgmuatxon of the Calcutta ——
Resolution Re —— Legislation
Question Re Bill for the reconstruction of the —— C-lcuth .
Question Re —— Volunteers in Burma . . . \

Uss or FIRBARMI—
Resolution B¢ Amendment of oortun Enactments in regard to the ——

VERNACULARS—
Resolution Re Circulation of the lFeecbel of His Royal Highress the
Duke of Conraught and His Excell the Viceroy m the —.

Yiceroy, His EXCELLENCY THR—
Inauguration Ceremony . . . . . . .
Inauguration ceremony, closing of .
Message Re Attendance of members for the prorogatnon ceremony

, V1e1LANCE COMMITTERS—
' Resolution o Peace and —— . . . . . . .

ViNcexT, THE Hox'BLx 812 W.—
Code of Civil Procedure (Amendment) Bill .
Death of the Hon'ble Sir Rash Behari Ghooe .
Epemy Missions Bill . . . .

Soration s Deputy President's Salary Bill .
egislative Assembly uty President’ ill
Motion Re Khilafat Movement .
Hindu Transfers and Bequests (CltBy of Madral) Bill .
Maintenance Orders Eaforcement Bill . .

Oath of Office . . . . .
Procedure Ke Reference to J omt COmmittee . . . . .

5

Paax.

170

160
864—356
333

661, 665

668—659
633—634
603—604

144—146
126

484

178—174

81
82—£3
241—261
30
643—644

881412

61—64

7—11
16
644

626—635

49560, 207
27 5—-276
296—296,
486, 619
433, 4
487
202—206
€48—6149
207208
50——6

847, 4
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ViNcent, THE HoN'BLE 818 W.—contd.
" Reference to Joint Commijttee of the Code of Criminal Procedure 2056
(Amendment) Bill and the Court Fees Act.

Resolution Re Repeal of certain Repressive Laws . . . . 69——7787, 7768.
Resolution Re Circulation of the speeches of His Royal Highness the 61: 64
Du]ke of Connaught and His Excellency the Viceroy in the Verna-
culars.
Resolution Re Fiscal Autonomy . . . . . . . 271—272
Code of Criminal Procedure (Amendment) Bill . . . . 164—166

Resolution Ke Leave to Members of the Previncial So;viooa . . |476—477, 478
Resolution Ke Severance of Judicial from Exeoutive fanctions . . 439—444
Regolution Be Release of prisoners sentenced by Martial Law Courts .| 417, 420—

425, 42392.
Resolution Re Amendment of certain Enactments with regard to the 387—308,
use of Firearms. 406—409

Resolution Re Religious susceptibilities of His Majesty’s subjects . 869—370
Resolution Re Burma Reforms Scheme . . . .
Resolution Be Exemption of members of the Provihcial and Indian 662—664,

Lelgi.lstureo from the operation of the Arms Act. €65
Resolution B¢ Amnesty to Savakar Brothers . . . . L 666—8658
Resolution Re Indemnities and reparations from Germany postponed . 650
Resolution Re Peace and Vigilance Committees . . . . 830—633
Resolution Re Portfolios of the Viceroy's Executive Council . 613—615,

Resolution Re Attempts in England to place obstacles in the working 598—601
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